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0' 	R 	D 	E 	R 

Through 	this 	application 	the 	applicant 	wants 	modification 	in 	the 

order dated 31.8.2001. 

It 	is 	pointed 	out 	that 	though 	in 	the order dated 4.9.2000 of the 

Hon'ble High Court in WPCT No. 569/2000 it 'is not stated in clear terms 

that 	Tribunal's order 	dated 	13.6.2000 	in 	0.A. 	No. 536/92 was set aside 

but according to him the order of the Tribunal does not exist. 

On 	going 	through 	the 	order 	of 	the 	Hon'ble High 	Court 	dated 

4.9.2000 	it 	can 	be 	presumed 	that 	the 	order 	of the 	Tribunal 	has 	been 

set aside. 	The order dated 31.8.2001 	was passed on the request of the 

counsel 	for 	the 	applicant 	and 	it 	was 	dictated 	in his 	presence. 	It 	is 

incorrect to say that the Id. counsel had not made a request. 	It appears 

that 	he,  could 	not 	point out the fact which he 	is pointing out today 	at 

he time of passing the order. 

Now it may be stated that the order of the Tribunal dated 13.6.2000 

does'not hold the field. M.A. stands disposed of accordingly. 

Member (A) 	 ce-ChairmanT 


